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N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1507 of 2008

AVARCHAND TITWARI & ORS. ... APPELLANTS
VERSUS
STATE OF MP. ... RESPONDENT
ORDER
1. The appel | ants herein have been convicted under

Section 498A of the Indian Penal Code and whereas
appellant No. 1, 2 and 3 had been sentenced to undergo
rigorous inprisonnent for one year, appellant No. 4
Vi shnu Prasad, the husband, has been sentenced to
undergo three years rigorous inprisonnent. It is the
conceded position that Amarchand Tiwari and Gayatri
Devi, Al and A3, have already undergone the one year's
sentence whereas A4 has undergone two years and eight
nont hs of the sentence. W, accordingly, feel that the
ends of justice would be nmet if the sentence of Vishnu
Prasad is reduced to that already undergone by him
Insofar as appell ant No. 2 Navratri Ti war i IS
concerned, we find that she was about 17 years of age

as on the date of the F.I.R She was, accordingly, a
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juvenile on that date. Being a juvenile she could not
have been tried in a Crimnal Court along with the
ot her accused. In normal circunstances, we woul d have
sent this matter back to the Juvenile Board insofar as
she was concerned but in the light of the fact that
many years have |apsed since the prosecution started,
we find that this procedure is not required to be
resorted to in the present case. In view of the above
facts the trial against Navaratri Devi appellant nust
be held to be vitiated and her order of conviction is
accordingly, set aside. She is deened to be acquitted.
2. No further orders are necessary.

3. The appeal stands di sposed of accordingly.
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